1655 Calling
Attention to Matter
of Urgent Public Importance
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= gvw W wEgAm :  fowEr
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AT A gEHIAT g ITFT F97 A7 7

g WERYW : TEdT FIE AG)
ge afes TwSedT ae< e e arey
I HTWAT |

Papers to be laid gn the Table,

Shri Nath Pai (Rajapur): Mr.
‘Speaker, before you proceed, as one
concerned that your authority should
be upheld may I know what happened
to your direction yesterday that the
calling attention notices were in ar-
‘Tears,

Mr. Speaker: I am putting two
motices today; the second one will be
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taken up at 5 O'clock. They will sl
be disposed of very soon.

Shri Nambiar (Tiruchirapalli); My
calling attention notice also?

Mr. Speaker: 1 cannot say whether
I have admitted it or not. I will
dispose of those that are admitted
within 3-4~days.

Shri Nambiar: Kerala now comes
under this House directly.

Mr. Speaker: It is not to be argued
here,

Shri 8. M. Banerjee (Kanpur): Sir,
I am not referring to the calling atten-
tion notice as such.

Mr, Speaker: He refers to it by

some other name.

Shri S. M. Banerjee: Whenever a
strike takes place, there should be
specific instructions., Now, what they
do is, when the strike is over, they
come here and make a gtatement.

Mr, Speaker: Papers to be laid.

———

12.08 hrs.
PAPERS LAID ON THE TABLE

NoTtrFIcaTION UNDER COMPULSORY
Deposir ScHEME AcT

The Minister of Fimance (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of the Compulsory
Deposit (Income-tax Payers) Fourth
Amendment Scheme, 1964, published
in Notification No. G.S.R. 1486, dated
the 8th October, 1964, under section
16 of the Compulsory Deposit Scheme
Act, 1963. (Placed in Library, See
No. LT-3442(64).

Annual Report and audited accounts
of Pyrites and Chemicalg Develop-
ment Company Limited

The Minister of State in the Minis-
try of Petroleum and Chemicals
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¢Shri Alagesan): ] beg to lay on the
Table a copy each of the following
papers:’

(1) Annual Report of the Pyrites
and Chemicals Development
Company Limited, New Delhi,
for the year 1963-64 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Gen.
eral thereon, under sub-sec-
tion (1) of section 819A of the
Companies Act, 1956.

(2) Review by the Government
on the working of the above
Company.

[Placed in Library. See No, LT-
3443/64].

12.09 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frrry-FIRST REPORT

Shri Krishmamoorthy Rao (Shimo-
ga): I beg to present the Fifty-first
Report of the Committee on Private
Members’ Bills and Resolutions.

12.09% hrs.

MOTION RE: INTERNATIONAL
SITUATION contd.

Mr. Speaker: Now, we will resume
discussion on the internatiomal situa-
tion. The Foreign Minister is not
here. Mr, Bibhuti Mishra.

o fqfa e ( Ofard)
weny AEET . .

Shri M. R. Masani (Rajkot); Sir, I
wonder whether you could give us
an indication when the hon. Minister
would speak.

Mr, Speaker: I had asked him te
reply immediately after the question
hour.

Shri M. R. Masani: That is what
we understood also.

Mr. Speaker: Since he iz not here
I am calling upon an hon. Member.
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Immediately he comes, we ghall ask
him to reply.

Shri Hem Barua (Gauhati): Sir, it
is a wrong precedent. I hope you will
excuse me for saying like this, If a
Minister is not there to continue the
debate, it goes against the spirit of
the debate . . . (Interruptions).

Shri 8. M. Banerjee (Kanpur): H
knew it )

Mr. Speaker: He must have known
it; I had announced it yesterday very
clearly, that we shall hear the Minis—
ter today. He is not here just now.
Shall we stop and remain idle? What
iz the proposal? We will see when he
comes.

Shri Nath Pai (Rajapur): It is a
question of showing some courtesy to
the House.

Mr. Speaker: When he comes we
will certainly take it up. That is
what I am telling them again wand
again. )

ot fryfa fr : wemwr wEEm,
7 ot Tt fag F WA 9T 79T Y
d%eq faur 8, & SHFT awdA F@IE ¢
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g & wa gwit wuw well Sft & W
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3o faar 73 @ & o @y fame
T IP W 3 @ E | afew & garA
&t St FY OF qT I A€ g F
FER Y T Y wfEEr w7 ot arfewe
AT B &Y 71T &, &feF Fw T I
gfgar ®1 qrfedt &1 7w & 1 gAY
WA Wt o o oe ot & fafaer
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